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(b) if so, when it is likely to be done; and
(c) what are the reasons for delay ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) and (c). Do not arise.

RBQUEST OF TAMIL NADU GOVERNMENT
Fak Poucy sussipy 1o IMPLEMENT PROHI-
BITION

5084. SHR1 MAYAVAN Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

() whether it is a fact that the Statc
Government of Tamil Nadu have asked the
Centre for subsidy in liquor to implement the
Prohibition policy of the Centre so that
the loss of revenue suffered by the State is
compensated;

(b) if so, the reaction of the Central
Government to this request; and

(¢) how many more States have asked for
such subsidy ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
|DR. (SHRIMATI) PHULRENU GUHA] :
(a) No, Sir.

(b) does not arise.

(¢) States of Rajasthan and Haryana had
seat their proposals earlier. Recently the
State Governments of Uttar Pradesh and
Assam have requested for such subsidy.
These are under consideration of the
CGovernment.

Tax ON RAILWAY FARES

5085. SHRI MAYAVAN Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a tact that devolution on
account of grant in lieu of tax on Railway
fares has been considered by the Railway
Convention Committee; and

(b) if so, what are the main recommenda-
tions?

THE MINISTER OF LAW AND SO-

CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and
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(b). The Railway Convention Committee
of the Parliament constituted for reviewing
the Convention has not yet submitted its
Report. It may, however, be stated that fixa-
tion of the quantum of payments to the
States in lieu of the Passenger Fare Tax is,
inter alia, under the consideration of the
Committee.

DALy WAGE RATE oF CASUAL LABOURERS,
KHURDA DIvISION (SoUTH EASTERN RAIL-
WAY)

5086. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) the present daily wago rate of the
casual labourers in the Khurda Division of
the South Eastern Railway;

(b) whether the District Collector of Puri
has suggested the rate to be three rupees a
day;

(c) whether the Railway authorities have
agreed to increase the present rate; and

(d) whether the rates have not been in-
creased up till now and if so, the reasons
therefor?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a)to (d).
Information is being collected and will be
placed on the Table of the Sabha.
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